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SHRI MADHU LIMAYE:
cited the report.
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MR. SPEAKER: This is what he
reads ang thig is what 15 being ob-
jected to. Thie Minister ie denying
it on behalf of the officer saying that
the officer did not say that. Now
what procedure should I adopl? When
I said it is not a privilege, I was
about to say something. Now after
thig denial much confusion has
arisen, I think it is much better if it
is sent to the Privileges Committee
to examine il, instead of this controv-
ersy being alloweq that he said this
or he did not say this. I will ask
them to examine it also in the light
of the denial on behalf of the officer
by the minister. If you do not accept
my ruling. then the only alternative
is let the Committee go into it.

He has

SHRI K. RAGHU RAMAIAH: May
I say something? (Interruptions) I
would like to submit thal there is mo
question, at any stage, of the Govern-
ment not accepting your ruling. I
would like to make it very clear. The
only thing I would like to submit is
this. Even now. we accent your rul-
ing. Let this explanation be on re-
cord. If you had felt that there was
no breach of privilege, the denial by
the officer would not make it a matier
of privilege. Nevertheless, we accept
your ruling.

MR. SPEAKER: I have already ex-
pressed my opinion.

MR. SPEAKER: Now, there is some
privilege motion given notice of by
Prof. Madhu Dandavate. This is
about some observation made by
Shri Lyngdoh, a Minister of Megha-
laya. I have already said that I have
not treated it as a privilege matter.
There I8 no question of any privilege
involved in it. T am not going in

admit il. There is no question of
privilege at all.
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CONSTITUTION (THIRTY-SE-
COND AMENDMENT) BILL

ExTENsION Oof TIME ¥OR PRESENTATION
oF REPORT oOF JOINT COMMITTEE

DR. SHANKAR DAYAL SHARMA
(Bhopal): 1 beg to move:

“That this House do further ex-
teng upto the last day of the first
week of the next Budget Session
(1975) the time for the presentation
of the Report of the Joint Com-
mittee on the Bill further to amend
the Constitution of India.”

SHRI SAMAR GUHA (Contai):
Sir, T want to oppose this montion for
extension of time for the presentation
of the Report of the Joini Committee
upto the next Budget Session.

In spite of all the mischief of start-
ing defections and of causing defec-
tions in other parties, the Govern-
ment is trying to assume a pious pos-
ture as if the Government is eager to
<top this ugly business of defections.
if they were so eager ahout it, this
Bill should have been put through by
now.

Now, they want extension of time
upto the next Budget Session, sleep-
ing over one session. Why not they
preseni the Feport by the next ses-
s1ion, that 1s, the winter session? I

accuse this Government of «(realing
delections in Gujaral, of creating
defections in Karnatlaka, of creating
defetions in U.P, and now of creat-

ing of defections in Manipur. This
politicu] seduction, ugly siluation, has
been created in the country. I want
to know why it should he deferred to
the nexi Budget session. Why not the
first week of the next Session, the
winter session? This matter should
be finally decided early if the Gove-
runment were serious about it.

I oppose this motion. The time
should not be extended upto the next
Budget session. The Repori must be
presenteq by the first week of the
nexi session, the winter session. This
problem has been agitating the minde
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of the people. This political seduc-
tion is going on day in ang day out.
The Government has got the privilege
of making somebody a Governor,
making somebody a Minister and
what not. The Government should
come to a flnal conclusion about it at
an early date. The time should not
be extended upto the next Budget
session but only upto the first week
of the next session that is, the win-
fer session.

SHRI HA N. MUKHERJEE (Cal-
cutta-North-East): They are asking
for a long postponement. We are
finding defections on the political
scene. How long are you going to
stand the stink of defection? It is too
much.

DR. SHANKAR DAYAL SHARMA:
There is no quesion of Government
not being interested in having this
Bill passed at the earliest. The lead-
ers of all Oppisition parties are mem-
bers of this Joint Committee ang it
was the unanimous decision of the
Committee that extension of time
should be asked for upto the first
week of the next Budget Session. The
Joint Committee is taking and consi-
dering evidence of important people
and, therefore, it is taking time. As
I said, it was the unanimous decision
of the Joint Committee to ask for this
exiension of time. The Commuttee
would try to submit its report as early
as possible,

MR. SPEAKER: The question is:

“That this House do further ex-
tend upto the last day of the first
week of the next Budget Session
(1975) the time for the presentation
of the Report of the Joint Commit-
tee on the Bill further to amend the
Constitution of India.”

The Motion wae adopted.

1157 LS—8 ‘

Motion of No- 190
confidence
12.46 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

MR. SPEAKER: Now we take up
further consideration of the motion of
no-confidence in the Council of Mi-
nisters.

Mr, Janeshwar Misra to continue
his speech. The Defence  Minister
was to intervene at 1230 pm. [t is
already past 12. 30 p.m. Thig has
come to me just now. The Prime
Minister will reply to the debate at
5.00 p.m, today.

SHRI SHYAM NANDAN MISHRA
(Begusarai): How many hours will
we have spent? We had thought of
12 hours.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior)© The Prime Minister may
reply tomorrow.

SHRI SHYAMNANDAN MISHRA:
Let the Prime Minister reply tomor-
row.

MR. SPEAKER: It has been con-
veyeq by the Prime Minister that, if
it is a question of time and your satis-
faction, she can speak one hour later
at 6.00 O’ Clock.

The Defence Minister will Speak im-
mediately after the present speaker
finishes.

Mr. Janeshwar Misra,

st wwe fw  (TeRAER)
e wEET, WEME w1 % @ g0
w7 ¥ FE7 qT——(SaaA) F
it qF Fga A fEar av e agr
gear fpar ar | & WwET gWT W
sEar g |

wgd ot @z FY wwal g &
& forw fFar 91 1 § o gET wrw
g 1 & @ qF g T § froag

[N



